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1/31. ir  995 	 Shri Sanjay Priya, learned CounS el for 

the applicant prays for a  short adjournment on the 

ground that Shri R.S.Prasad, Sr. Counsel is not 

available. List this case on 5. 11. 1996 for, admission. 

MPS. 

2/5. 1996 

L D. Purya stha ) 

	

Member () 	 Member (A) 

/ 

Counsei for the applicant Mr.&anjay Priya 

As requested by the learned counsel for ,  

the ppiicant, the case  is adjourned to 20.11.1996 

for admission.  

V 

	

(K.D.aha ) S 

	

- 	 .( V.N.1'1ehrotra ) 
Member.  (A) 	 ViceChairman 

On the request made:by the learned 

counsel for the applicant NrR.- S. Pra sad, the 
case-is adjourned to 6.12. 1996 for admissi 

S 	

- 	( V. N. Mehr otra ) 
Vice_Chairman 



4/06.12.96 

0..: 522/96 

counsel for the aolicant i Shri .i . Prasad. 

heard learned counsel for 'the 	
( 

eDr)licant on the question of admission. 

Admit. 

Issue notic.e to the r espondnts to file / 

their reply Within four weeks from today. Reioirf' 

f iny, may be filed within two weeks thereaftq 

qUisits to be filed within a week. 

List on 18.02.197before :egistrar f 

comp1tlon of pleàdin's. 

(D.Purkay stha) 
iiiember(J) 	 i'Iemb 

 

U 

5/18.2. 1997 None forthe parties. Notices wre 151d 

to the respondents no. 1 tO 5 on 21. 1. 19:97. 

are 'still awaited. Put up on 17.3. 1997 f 	andW/s. 

nba) 
Dy. ke trar I/C 

i Va le 1tnirn hs been fj1i ,/bdiaif of • 

officia.1resporttents. 	t up on 	 /s. 

4 	tra I/c s/J 

I) 

0 



7/24 . 1997 

3 ..  

ô.A.-522/96 	 I; 

None for the parties. No W/s hás yet:  been fi],ed. 

put 	on 28. 5 1997 f or filing W/s.as 	chance. 

Dy.RegiStrar I/c 

None for the parties. NoW/s has yet been 

filed though suffcient time was given thErefore. 

in thjrcumstances let it be listed before the 

Hon'be Bench for direction on 8.7.1997 

S.P.Sjnha 
Dy. Registrar I/c 

9.1 8.7.97. 	U/S has not been filed so far. Four ueks 

further. time •isaliowed for the same. List it on 

22.8.97 for direction.  

(V.N. Mehrotra) 

Vice-chairman 

1O4'22 .08. 97 

SR 

W/s not, filed. sd far. Four weeks further time  

wel0Wed, for the same. Rjoinder may be filed within t 
Lthereafter. List for direction on 22.10.1997 

(V . N 'itra) 
V ice- Cha irman 

- 
çjo— 

p 

11/22.10.97 	 ./s..no.t filed sothr. Four weeks further time 

is allowed for the.s-amei kejoinde, if any, may he 

filed within twoweek-s thereafter. 

List for direction on 31.12.1C97. 

- 	 (V.N.Mehrotra) 
SKJ 	 . 	 V ice_Chairman 

2/31.I2.97 
.v/5  has been fileci. Applicant may f i1 rej Oincier 

witnin rour weeks. List on 27.02..998 for airctjon 
•• 	with the name of Shri P.K. 1erma, as thcounsel for 

the responcients. 
(V . • Meh rotra) 
vice-Chairman 



i3/27.02.98 	-Rejoinder not filed so far. Four weeks 

furthertime is allowed, for the same List oh 

19.05.1998 for direction.. 

(L.±.K.PraS&1) 	/ 	 (v.N.Mehrotra) 
S/J 	 Mernber(A) 	 Vice-Chairman 

14./ 19.598. Rejoinder) not filed so far. Four weeks 

further time is allowed for the same. List it 	7.8.99 

for direction. 	' 

WAI1 
	

(L.R.K. Prasad) 	 (v.N. Neh'rotra) 

	

1ember () 	 Viôe-chairrnan ' 

15./ 7.8.98. 	Rejoinder not filed so far. Four weeks further' 

time is allowed for the same. 'List it on 2.11.8 for 

direction  

BS/ 	(L.R.K.adl 	 (V.N. ehrotra) 

	

liember ) 	 , Vice-chairman 

16 . 

/c B 

	

2.11.98. 	Rejoinder 	not filed so far. Four weeks further time 

is allowed, for the same. List it on 29.12.98 for' diretibñ. 

H 

	

(LAKSH11IN JHM) 	 ' 	 (L.R.K PRASAD) 

	

1EM8LR (3) ' 	, 	 ME11BER (e) 

17/29.12.98 

I SKI 

Rejdiride.r not filed so far. Fpurweeks furthE 
time is allowed 'for thex same. List on 1101999 
for direction.  - 

(L.R. K.Prasad) 
Merriber () 

18/11.03.99 	None fort the partiès.Rejoinder not filed so 

far. Four weeks further time is allowed. f or the same. 

List on 20.05.1999 for aEd direction. 

( 	ks hmaa) 	 (L . R. K.Prasad7 
SKI 	Ménber(J) 	 Merrber(A) 

/7 



19/20. 5. 1999 Shri P.lçVerma, counsel for. the respondents. 

W/s has been filed. In spite of sufficient 

time given, rejoinder haz not yet been filed. List 
itf or hearingon 29.7.1999. In the meanwhile, 
the applicant may f ii a r ej oi n er, if any. 	- 

- 
Lakshrn n Jha ) 	 ( LR.çftasad 

Nernber (J) 	 - 	i1ember (A) 

For want of time, hearing is adjourned 
to- 28.9,994  

(L.R.K.Prasad) 	 (S.Nezayan) 

	

flember (A) 	 Uice.Chajtman 

None for the parties. 	- 
Let it be listed for hearing on 22 24,11.1999 , 

(i.Jr) 	 (L.a.x.PRASAD) 

	

IEMBER(J) 	 I4EMBER(A) 



22/24.11,99 	List it for hearing on 21.1.2000, 

.5 

Ob 
H 	AKJ 

MEMER(J) 	 MEMI3ER(A) 

23/21.01,2000 	For want of time, list it on 02.03.200d 

1 or heaing 
S 	

.'• 

	

(I4kiniicJ1iana) 	 (5.Larayan) 
Member(A) 	 Vice- bajrman 

24/02.O3,2000 	or want of- tIne, list it on 02.05.2000 

(fohearing. 	

S 

( (L., ingl na)/M() 	(.Narayan)/V.C, 
/ 	 - 

25./ 2.5.2000.  

As the 	-of court NO. 1 is 5itting at Ranthi circuit 

court, list it on 30.6.2000 for hearing. 	 : H 

r. 	 S 

C.EcS/ (L~'H MINLf'r 	 (L. JHA) 
S 	 M11BR (A) 	 - - M11BR (j) 

5/ 
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2 6/30.6.2000 	None for the applicant 

hri P.X .Verrna, Counsel for respondents. 

is.t itforhearing on 26.7.2000. 

( I... Hmingliana)/M(A) 	(L. .Jha)/M(J) 

27,26.7 .2000 None for the applicant 

Shri P.K.Je±ma, - counsel for reSpondenu 

t4èt It for hearing on 22.8 .2000. 

. Hmingliana)/M(A) 	( L. Jha)/M(j) 

28/22.8.200 

29/29.9.2 

M&. 

Shri. S.Inar, couel for the applicant. 

Gn request, list it for hearing on 
29.9.2000. 	- 

( L. "mingliana ) 	 ( 	shman Jha ) 
Member (A) 	 Mem 	(J) 

DC 	Shri 	sin; counsel for the applicant. 

on request, lfst it' fdr hearirg 

on 14.11•  2000. 

( LaksJ-rnan 
Member (.J) 



OM - 522/96 

3.0., 	14.11.2000. 	. 

,. 
- 	 None 	for the parties on 	account f reso1utjm 

in bar today 	on sad demise of an. advocate,. ShriS.Ilukharjee. 
The case is 	adjourned to 10;1 .2001 	for hearing 

/cBs/ (L.R.K. 	PR3RD)/N(M) 
. 	( . 

31./ 	9.1.2001. 	.. . ... 

For want of time, hearing is 	adourned to r 
14.3.2001. 	. 	. 

/css/ (L.R.K. 	PRMS.MD)/t1() 	. . 	 (S. NMRiWAN)/VC. 

32/14*  0.2001 : Nohe for the parties ., - 

£xt—up agai& on 09.05.2001 for hea 

skj . 	(L.Jha)/k4(J) 	..... 	. . 	 (L.R.-.P. sacf)/M() 

33/09.05.2001 	None for the parties. . . 

For want of D.B. 	list it for hearilig' Gfl:• 	.. 	. 

03.08.2001. 	. 	•. 	., . 

HMI 



k 

O.A.522/96 

None f-ori the part Je s 	•' 	 r.' 

For want of DB, Ustit for hearing 
on 1.0..9.2Q01. 	

•. f 	 \ 

(. 	1iñä )/M(A) 

35,0L0 .9.2001 	For want of time, list it for hearing on 

22.10.2001. 	 .. • j 

(L.Hnu. liana )/M(A) 	Lakshmanjha)/M(J) 

r. 

3 ,L/22.10.2001 	None for the parties 

I 	 List it on 13.12.2001 for hearing. 

SKS 	 ( tkshrrn Jba )/M(J 

2-I 
13 .1i2 .01 

shri P.K.Verma, learned counsel for 

the respondents, is present. No-one appears for 

the applicant. $0 was the case on 18.2.1997. If 

nobody appears on behalf of the applicant on 

the next, it may be presumed that the applicant 

perhaps has lost interest in pursuing the matter and 
in thatiight, necessary orders shall be passed. 

Be listed on 9.1.2002 for hearing 

(B..Singh Neelam) 

M() 	 v.c. 



Oh-5 

3 ,[, 8 9.1 t.2002 	None for the. 	rtjeSt 	 -. 	- 

Et it be. :s 	for' hearj 
On 11.3.2002 when DByill be vailable. 

SKS ( Sarweshwar Jha )/M(A) 

39 

11.3102 	 Y 
For the respondents..Shri IP.K.verma. 

CM 
\I 	

ci 

None for theap1icaflt èen on sedond call, 

In jes of the position exp1ined in the order. dated 

13.12.2001, this (3.A. is dismissed for defaflit. 

(Shyarna ogra) 	 ( .R.K.PraSd) 
M() 	 0: 

M(J) 

0. 0:. 	
1.: . - 

, 00 • ,•  0  
, 0. 

.0 ,.- 

0'O •..0  

".0.. 


